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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW JUSTICE & LEGISLATIVE ACCAIRS)
5«SHAM NATH MARG DELHI.

NO. F. 1/.3.{ 1) /95-7udl oITA ¢As )T Yo Dateds_ 7 Z /) Z.‘f)'

4

V

The Deputy Secretary, (Admn.),

Delhi Legislative Assembly Secretariate,
0kd Secretariate,

Deihi.

Subject; Gazette Notification/ Supply of authenticated
copies of the Bill No. 1 of 1995 & Bill No.2
of 1995. assented by the Lt. “overnor.

Sir,
I am directed forward herewith the following

Gazette Notification containing the Act passed by the

Legislative Assembly of the N.C.T. Delhi and ass@Ented by
the Lt. Governor, Delhi and authdanticated copies of the
Bill No.l of 1995, Bill No.2 9f 1995 assented by the

Kt. Governor.

Sre. No. No. and date of Particulars of the
; - Gazette Notification. Act passed,
;1 4th april 1995 JThe Appropriation No.l
P.ReDe NOo 106, ACte 1995,
Delhi Act No.l of 1995,
=GO The Appropriation (Vote

on Account) Act. 1995
DELHI ACT NO. 2 OF 1995,

2. Authenticated copies of the Bill No.l of 1995
assented by the Lt. “overnor.

3. Authenticated copies of the Bill No«2 of 1995
assented by the Lt. Governor .

ncly As above. Yo aithfully,

UNDER SECRETARY (L «A.)
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2 DELHI GAZETTE : EXTRAORDINARY

[PART 7.

AT

(@ 29 334)

(=9 gamen #)

ﬂ*f:ur o9 afes 98t

HeqT framam  dfem ffa &
g1 ¥ iy
wiEd
(1) (2) ('3) (4) (5)
2 HATHT SamHe, e 448 448
5 qfer 120018 == 120018
8 TATT oo - 48 48
10 fazm e 479 479
11 %09 mmas Ty 584687 17710 €02397
qar @ faate frwm
o R — 566 566
HqIg:— 704705 19251 723956

DEPARTMENT OF LAW, JUSTICE & LEGIS-

LATIVE AFFAIRS
NOTIFICATIONS
Delhi, the 4th April, 1995

-Judl. I L.A.|60—The follow-
ing Act of Lﬂglslatwe Assembly received - the
assent of the Lt. Governor of Dclhi on 31st

March, 1995 and is hercby published for general
information.

THE APPROPRIATION (NO. 1) ACT 1995
(DELHI ACT NO. 1 OF 1995)

(As passed by the Legislative Assembly ot
the National Capital Territory of Delhi)

An Act to outhorise payment and  appropria-
tion of certain sums from ‘and out of the Con-
solidated Fund of the National Capital Territory

of Delhi for services in respect of the financial
year 1994-95,

Be it -enacted by the Legislative Assembly of
National Capital Territory of Delhi in the 46th
ynar of the Repub]lc of India as follows :-—

It Short Title—This Act may-be called - thL.
Appropriation (No. 1) Act 1995.

=2, Issue of Rs. 72,39,56,000.—From and out
of the Consolidated Fund of the National Capital
Territory of Delhi, there may be paid and applied
sums not exceeding those specified in column (5)
of the schedule, amounting in the aggregate to
the sum of Rupees chcnty two crores thirty

anine lakhs and fifty six thousands towards defray-
ing the several charges which will come in the
course of payment during the financial vear
1994-95 in respect of the services specified in
coluomn (2) of the Schedule.

3. Appropriation.—The sums authorised to be
paid and applied from and out of the Consoli-
dated Tund of the National Capital Territory
of Delhi by this Act, shall be appropriated for
the services and purposes expressed in the  Sche-
dule in relation to the said year.

SCHEDULE
(Sees Section 2 and 3)

(Rs. in Thousands)

Sums not Exceeding

Demand Services and Voted
No, Purposes

Charged Total
by the on the
Legislative Consoli-
Assembly dated

Fund

(1) (2) (3) ) 5
2 General Administration 2 4,48 448
5 Police 12,00,18 12,00,18
8 Social Welfare o 48 48
10 Development s 4.79 4.79
11 Local Self Govt. &

Public Works D¢ mrt-

ment 58,46.87 1,77,10 60,23,97

Public Debt e 5.66 5.66
TOTAL: — 10,47,05 1.62,51 7..?9“6

. wr. 13(1)/e5—=a-llfom. 0./ 5 9-—gqumsaar, feelt
Fr f27iF 31 WA, 1995 wf fasr 'I?T?T G o i
gra wifes Freafafas afafiaa 97 aoren & gaard wwifa
o s 2

fafaars  (Smr agarT) sfafom, 1905
(feedlt mbafram doar 2, 1993)

(wdmr gt fF foedr @ fraw o wwr gra sgmfes
afafrag)

AT AT AL 199571 Aafr ¥ 0T vt ¥ Frd wsdg

AT @ fodr WA A dfa i ¥ oqmmm e
0 qar F8 ufw W fafaase w0 & fad frdaw

N AT G ¥ 468 AT F Ushm uwmanr 8"
fewlt &t BT @ gra farar afafEtaa e 9@

(1) @fasa o —za afufaaa 5 fafedss ( ey wrgaT)
fadaw, 1995 whiftagsar wd)
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(2) @z Aka aa1 7€ 1995 F fak vy Tretane & feeett (1 (2 (3) (4) (5)
Frafad FRTE 545, 23,19,000/- T FT @ HTTM.L ~— T g i3
ToaTT &9 faeer @ G@faa Mg § ¥ agw @ wr ofa 13. 9919 USET 50000 i 50000
a1 wagH Fawma (5) § faffEe & afaw &N S0 oge R Qi S i ey i e
qar<i &t FETEEr & fe o Ay gaem shE 8fw 9| EiE 5338071 114248 5452319

el BT BT &) FW Wiw & avET ¥, S WAl S
Frw (2) & faftfase st & @dg & =wdw aar w1995
T T & aE quae F oeq @ ggE gni y

(3) fafeimm—am  =fafe gro oodr TeEer g9
feeelr ar dfgw fafy @ & g3w o wgwm & sw & fag
rfaga oim s sEfa & d9g & W@rws:—ﬁ-ﬁﬁa Ff
iR wEwl & fad fafadisa o e

HTGAT
(@ 27 339)
(T gy )
ofn gar wfes w€
A &0 o wRE
e fagm g «faq ff EiES
gra a3 qTfEa
g :

(1) (2) (3) (4) (5)
1. faam aar T 2900 133 3033
2, qHTT I9ET  L0EET 22345 1205 23550
3. AEANTET ITEA 36422 15450 51872
2. fa=r R R i) 54430 . — 54430
5. i TRT 536574 448 537022

S 15017 —— 15017
6. foem TS 783980 | 200 784180
TS 3053 —= 3053

7. fafeeqr 7 9+
e AT 298289 95 208384
TR 17 5 17
8, WATT FoUIW UTET 144051 ~~ 144051
kSl 73275 - 73275
9. FEM e 31723 334 32057
g 3000 —= 3000
10. fawra TSE 126025 125 el 2658
T 136196 67 136263

11. SAFACET TTHT,

Wi fowior fawmer o9& 1062905 - 1062905
qS{Ard 1949886 71083 2020960
—— WESAH T LS == 25100 25100
12, LRI FAATOA]
®1 = gefrrm  *Vyos3 - LNI-- T Tapgy

m¥, &, uw, feqen, wax wfag (el wid)

No. F.13(1)[95-Judl.-II|L.A.|59.—The follow-
ing Act of Legislative Assembly received the
assent of the Lt. Governor of Delhi on 3lst

March, 1995 and is hereby published for gene-
ral information.

THE APPROPRIATION TE " "ON
: ACCO Ve AET 1995

(DELH1 ACT NO. 2 OF 1995)

(As passed by the Legislative Assembly of
the National Capital Territory of Delhi)

An Act to authorise payment and appropria-
tion of certain sums from ‘and out of ihe Con-
solidated Fund of the National Capital Territory
of Delhi for the services in respect of the months
of April and May, 1995.

Be it enacted by the Legisla’ave Assembly of
the National Capital Territory of Delhi in  the
46th Year of the Republic of India as follows :—

1. Short Tifle—~This act may be called the
Appropriation (Vote on Account) Act, 1995.

2. Vote on account for Rs. 545,23,19,000
out of the Consolidated Fund of the Govt. of
National Capital Territory of Delhi for the
months of April and May, 1995.—From and out
of the Consolidated Fund of the National Capital
Territory of Delhi, there may be paid and
applied sums not exceeding those specified in
column (5} of the Schedule amomwnting in the
aggrecate to the sum of five hundred forty five
crores twenty three lakhs nineteen thousand
rupees towards “Vote on Account” for defraying
the several charges which will come in course of
payment during the months of April and May.
1995 in respect of services specified in column
(2) of the Schedule.

3. Appropriation——The sums authorised to
be paid and applied from and out of the Con-
solidated Fund of the National Capital Territory
of Delhi by this Act, shall be appropriated for
the services and purposes .expressed in. the Sche-
dule in relation to the said period.
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SCHEDULE
(See Section 2 and 3)
(Rs. in Theusands)
RRA Sums Not Exceeding
Demand  Services and Purpeses Veted by the Charged on the Total
No. Legislative Consolidated
Asgembly Fund
(1) (2) 3) 4 (5)
1. Legislative Assembly Revenue 2900 133 3033
2. General Administration Revenue 22345 1205 23550
3. Adminijstration of Justfce Revenue 36422 15450 51872
4, Finance Revenue 54430 = 54430
5. Police Revepue 536574 448 537022
Capital 15917 5 15917
6, Education Revenue 783980 200 784180
Capital 3053 > 3053
7. Medical and Public Health Revenue 298289 95 298384
Capital 17 S 17
R, Seocial Welfare Revenue 144051 ' 144051
Capital 73275 " TIPS
9. Industries Revenue 31723 F34E 32057
Capital 3000 # 3000
10. Development Revenuee 126025 133 126158
Capital 136196 67 13626
11, Local Self Govt. and Public Works
Department Revenue 1062905 2 1062905
Capital 1949886 71C&3 2020969
—Public Debt. Capital g 25100 25100
12. Loans to Govt. Servants Capital 7083 % 7083
13. Pensicns Revenue 50000 50000
Total 5452319

5338071 114248

RTL. D'SOUZA, Ugder Secy. (L.A)
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